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®  Copy of the Order dated 15.10.2025 is annexed as ANNEXUE A

PRIL ™INARY SUBMISSINNS:

3. The OA no 78 of 2023 was disposed of by this Hon’ble tribunal order dated

08.11.2024 directing as follows:
“110. We also find that in geo-tectonic area i.e., fragile area ecologically,
mining activities must not be allowed without proper study of seismic

impact on the ecology and environment else the consequences will be very

serious.”’

4. It is submitted herein that as per the directions of this Hon’ble Tribunal vide

order dated 08.11.2024 in the main OA and order in review application 03/2025
dated 28.03.2025 an Expert Joint Committee was constituted to study impacts
of mining operations on ecological and environmental Stability of various Geo-
Tectonic Areas (Geo -Tectonic Zones) within the state in light of seismic
stability comprising of Senior Specialist Scientist nominated by Director, Wadia
Institute of Himalayan Geology, Dehradun — Chairman, Senior seismologist
nominated by Dy D.G., Geological Survey of India, Dehradun — Member,
Environment subject expert and Geotectonic subject expert nominated by
Director, Indian Institute of Technology, Roorkee — Member, Senior Specialist
Scientist nominated by Director, Indian Institute of Remote Sensing, Dehradun
— Member, Joint Director, (Garhwal), Geology and Mining, Uttarakhand-
Member Secretary. That the copy of the study has already been placed on

record.

5. That the above formed expert committee made the following observations:

“Observations of the committee are as follows:
1. The committee has noted that mining operations needs to be
conducted in prescribed scientific manner, and overburden

‘material needs to be disposed of systematically, with strict

e
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avoidance of debris dumping into streams. Additionally,
committee noted deformation signatures in several mines. Given
that the state falls under seismic zones 4 and 5, special
precautions are necessary during in situ mining activities.

2. It appears that, in general, there is a lack of advanced scientific
monitoring systems to track potential natural hazards in mines
and to implement timely corrective measures.

Recommendations of the committee:

1. The committee unanimously agreed that riverbed mining may
be permitted. The state government must ensure periodic
monitoring in accordance with the rules and standards
prescribed by the relevant authorities.

2. To ensure seismic safety of the in-situ mining operations, the
committee recommends implementing robust monitoring
system to track potential hazards along with the adoption of
best practices in in-situ mining. In this regard following
monitoring methods/systems need to be implements:

(1)  Micro earthquake monitoring must be conducted in

mining prone areas using a local Seismic network.

(i) SAR based satellite technique must be employed to

monitor ground deformation caused by mining
activities or slope subsidence.

(iii) Slope stability analysis of existing and proposed

mining sites must be carried out, and the findings
should be reviewed by a recognized academic or
research institution of national repute. Mining Plan
must incorporate the recommendations arising from

this analysis. Furthermore, the state government
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should implement a system of periodic field inspections
to ensure the effective execution of the Mining Plan on
the ground,
-is expected that by adopting these measures, risks associated with
mining activities in seismically sensitive areas may be mitigated.

That the copy of the report has already been placed on record and not being

annexed again to obviate redundancy.

6. ThatI have ascertained and have been informed that in pursuance to above
meeting Secretary, Industrial (Mining) Department, Government of
Uttarakhand vide letter 2119/VII-A-1/2025-09 (104/2023 dated 27.08
2025 has laid issued guidelines/procedures for operation of mining leases
based on in-situ which are as follows:

6. Before approval of new leases of in-situ rocks, it will be mandatory for
the applicant/letter of intent to submit the study report/report of Slope
Stability Analysis to the Department of Geology and Mining, only after
which the process of approval of lease will be initiated.

7. In respect of previously approved/operated mining leases of in-situ
rocks, the concerned lease holders will have to submit the study
report/report of Slope Stability Analysis to the Department of Geology
and Mining within a maximum period of 04 months. In case the required
study report/report is not made available to the department within the
said time limit, mining work will be banned and this ban will remain in
place until the said study report is received.

8. All expenses incurred in the study work of Slope Stability Analysis of
in-situ rock mining leases will be borne by the concerned

applicant/lessee himself.

\
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That the copy of the guidelines dated 27.08 2025 issued by Secretary,
wdustrial (Mining) Department, Government of Uttarakhand and letter vide
letter no No. 2 56/Mu. Kha.VIII (i)/244/Bhu.Kha.ni.2025-26 dated
30.08.2025 issued by Director, Directorate of Geology and Mining, Khanij

Bhawan, Uttarakhand Dehradun is annexed herewith as Annexure B

(COLLY),

Subrissions to the Prayer no 2 and 3 of the MA no 96 of 2024 f'=4 by

project proponent:-

7. It is respectfully submitted this Hon’ble Tribunal restrained mining
operations of the project proponent vide order dated 06.09.2023 on OA no
78/2023:

“8. The District Magistrate and the Superintendent of Police,

Pithoragarh are also directed to take appropriate steps to ensure

that no further mining takes place in the mining site in question.”
It is submitted that the mining operations have been restrained since
then.

8. It is also submitted herein that vide order dated 01.08.2025 in present MA
this hon’ble tribunal allowed project proponent to remove and transport
already excavated soap stone presently stored at the mining site upon
payment of royalty in accordance with the relevant Rules subject to the
conditions.

9. It is respectfully submitted that in view of pendency of present application
it is appropriate for this Hon’ble Tribunal to pass appropriate orders on the
present application filed by project proponent/applicant. That the
deponent will abide by any direction(s) passed by this Hon’ble Tribunal on

the application filed by the project proponent/applicant and it is further
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submitted that when the mining lease was granted to the project
proponent/applicant, same was granted in accordance with law.

10.I have been ascertained and been informed that District Mining Officer,
Pithoragarh vide letter dated 08.09.2025 bearing no 694/ Bhu.Kha.
Ni.Vi.Pitho./ Soapstone/ 2025-26 has directed all approved/operating mine
owners in the district to comply with the guidelines/procedures issued by
Secretary, Industrial (Mining) Department, Government of Uttarakhand
and by Director, Directorate of Geology and Mining, Khanij Bhawan,
Uttarakhand Dehradun vid letters dated 27.08.2025 and 30.07.2025 within
a period of 4 months, failing which all mining operations shall be banned
indefinitely until such compliance is made. Copy of the letter dated
08.09.2025 bearing no 694/Bhu. Kha. Ni. Vi.Pitho./Soapstone/2025-26
issued by District Minning Officer, Pithoragarh is Annexed herewith as

Annexure C.

11.That in view of the aforesaid submissions, it is respectfully prayed that the
Hon'ble Tribunal may be please to pass order as deem fit in the
circumstances of the present case and the undersigned will dutifully abide

by any directions passed by the Hon’ble Tribunal in this regard.
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Annexure A
Item No.10 Court
No. 2
BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Misc Application in Disposed of Cases No. 96/2025
In
Original Application No. 78/2023
Durga Singh Pawar Applicant
Versus
Rajendra Singh Dafoti & Ors. Respondents

Date of hearing: 15.10.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the Applicant.

Respondents: Ms. Anjali Rajput, Advocate for respondent no.1, 3 and 4.
Mr. Mukesh Verma, Advocate for respondent no.2 (through VC).
Mr. V. K. Shukla, Advocate for Respondent 5 (through VC).

ORDER

1. Vide order dated 08.09.2025, case was adjourned for hearing on prayers

no. 2 and 3 in M.A No. 96/2025.

2. No specific replies to prayers no. 2 and 3 in M.A No. 96/2025 have been

filed by respondents no. 1, 3 and 4 and respondent no. 2.

3. Respondent no. 1, 3 and 4 and respondent no. 2 are directed to file
specific replies to prayers no. 2 and 3 in M.A No. 96/2025 who were granted

four weeks’ time for filing of specific replies to the same.

4. List on 21.11.2025 for further hearing.

Arun Kumar Tyagi, JM
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Dr. Afroz Ahmad, EM
October 15%, 2025/AB
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